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TH THIE CENTRAL ADMIN ISTRATIVE TRIBUNAL

PRINCTPAL BRENCH, MW DELMI.

Racn . No.OA 1840/ 1991 pate of decision:06. 11.1992.

Shrd s-‘.ul.'ues;-::;h Chander .. Amlicant.

Ve rsus

tion of India . . . Respondents

For the applicant _..Shri M.M. Sudan,

Counsel

For the reospondents . . LNone

Covame

The Hontble Mr. P.K. Kartha, Vice Chadrmen ()

i
e Honthile Mr. B.N. phoundival . Momber (Admn. )

1. whet her Reporters of lexzal papers may

be allowed to $6e the Judagment? “j)"’

2 10 be referred to the Reporters or

Low

not? ‘\k}
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Judement {Qral )
(of the Bench delivered by Hon'ble Shri P.K. Kartha,

Vicw Chalrman())

The learned oounsel for the applicant
states that he  has heon m’fmjed regulay anrx;i ntment.
as Agsistant Director on the basis of the
recomnendations  made by the UPSC. In view of this,
he doas not wish  to pursue the present annl teation.

& Q.
The apmlication ia, theraefore, Alsmigced Lwi thdrawn.

There will bo no order as to costs.

%}uvi
(BN Dhowndival ) {(P.K.Kartha)
Membrer(A) vice Chatrman{.))

6. 11,1997 : 06.11. 1997




